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PAPERS LAID ON THE TABLE

REPORT OF INLAND WATER TRANSPORT
COMMITTEE

The Minister of State in the Minis-
try of Transport and Commuanications
(Sbri Raj Bahadur): Sir, 1 beg to
Jay on the Table a copy of the Re-
port of the Inland Water Transport
Committee. {Placed in Library, See
No. LT-1769.59). )

NOTIFICATION ISSUED UNDER ESSENTIAL
Commobiries Act

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): Sir,
1 beg to lay on the Table, under sub-
section (8) of Section 3 of the Essen-
tial Commodities Act, 1855, a copy of
Notification No. G.S.R. 1309 dated the
25th November, 1959. |[Placed in Lib-
rary, See LT-1770/59].

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ExPLOSION ON AMRITSAR-PATHANKOT
RAILWAY TRACK

Shri 8. M. Banerjee (Kanpur): Sir,
under Rule 1987, I beg to call the atten-
tion of the Minister of Railways to
the following matter of urgent public
importance and I request that he may
make a statement thereon:—

“The explosion on the Amrit-
sar-Pathankot railway track on
the 29th November, 1958.”

The Deputy Minister of Railways
(Shri Shahnawaz Xhan): on the
night of 28-11-59, at about 2.05
hours while passenger train No. 8
ABP was going between Jakolari and
Sarna stations on the Amritsar-Batala-
Pathankot section, the Engine Driver
heard a loud report of an explosion
on the track underneath the engine.
Recovering quickly from the shock
he put the brakes on and stopped the
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train which had by then passed the
site of the explosion.

Fortunately none was injured nor
was there any casually. A portion of
the track, some sleepers, fish plates
and bolts etc. were damaged.

The Guard of the train immediately
contacted the Station Master, Jako-
lari who in turn sent messages to all
concerned. A relief train was also
sent from Amritsar.

Senior Railway, Police and Civil
Officers rushed to the spot and on
examination of the site came to the
conclusion that this was an act of
sabotage with intent to cause a serious
derailment involving injury to life
and property. An unexploded bomb
was also discovered placed under the
left rail. The explosives Expert of
the Military disarmed the explosives.

Senior Police Officers met and dis-
cussed the entire case in the back-
ground of past incidents and local
information and are pursuing all
lineg of inquiry.

On 16.1.1959, there was a similar
explosion on the same section but bet-
ween Sarna and Bahroli stations in
which the track and the engine of
the same train No. 6 ABP sustained
damage though there was no injury
or casualty among passengers even
then. The scenes of occurrence are
about 4 miles apart. The circums-
tances indicated that it was a case of
sabotage with malicious intent, The
Government Railway Police register-
ed a case under Section 126 Indian
Railways Act and Section 475 of
Indian Explosive Act. Two persons
suspected in the case were arrested
by the police and interrogated a few
months before. That case is still un-
der investigation.

Through running of the train in the
section was resumed immediately
after the repairs to the track. Patrol-
ling of almost all the sections of the
railway in that area has been intensi-
fled. Vigorous effort by the police
continues to trace out the culprits,
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Shri S. M. Banerjee: In this parti-

cular case, has anybody been arres-
ted?

Shrt Shahnawaz Ehan: In this par-
ticular case so far no arrests have
been made. But in the previous case,
two arrests have been made.
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Shri S. M. Banerjee: Previously in
regard to the adjournment motion of
Shri Vajpayee, he did say that this
was an act of sabotage done by some
Pakistani. It was suspected to be so.
I want to know whether that was
true.

Mr. Speaker:
tani?

Did he say Pakis-

Shri Shahnawaz Khan: We never
said that it was a Pakistani. We said
that it was suspected to be an act of
sabotage by somebody outside our
borders.
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DOWRY PROHIBITION RBILL—contd.

Mr. Speaker: The House will now
resume clause-by-clause consideration
of the Bill to prohibit giving or tak-
ing of dowry as reported by the
Joint Committee. Five hours were
allotted and there is no time left
now. On clause 3 we have already
taken 1 hour and 36 minutes.

Shrimati Rehu Chakravartty
{Basirhat): Actualy we have held
over clause 2. That is the most de-
batable clause and the official amend-
ment has just been circuiated.

Mr. Speaker: We are in the middle
of clause 3 now. We shall finish it
and then come to clause 2. I shall
extend the time by one hour. Is it
enough?

Some Hon. Members: Two hours.

Mr. Speaker: The time may be
extended but I think we can finish
within an hour or at the most an hour
and a half.

The Minister of Law (Shri A, K.
Sen): An hour should be enough.

Mr. Speaker: 1 will allow an hour
If at the end of that time, hon. Mem-
bers feel that more time is necessary,
some hon. Member may move for
extension of time.

Shri Raghubir Sahai (,Budaun):

Clause 2 which has been held over
is a very important clause. It is the
crux of the whole thing and so the
discussion should not be limited to
one hour only.

Mr. Speaker: If it is possible to
finish within one hour, we shall do
so. 1 do not want to hustle anyone.
1£ an hour more is required, the time
will be extended with the consent of
the House. I find that on clause 2 a
number of hon. Members have given





